477 Dec. of Assets and VAISAKHA 2, 1905 (SAKA)

Liab. by Mem. of
L.S. and R.S. Bill

assets 1o any authority whether it is the
presiding authority or any other au-
thority. This fact should make us think
about its remedy and also to have a
sort of introspcction about ourselves.
Therefore, 1 submit that behind this Bill
that has been put forward there are a
lot of anxictics which our young fricnd
has cxpressed. There is anxiety about
the deterioration of the character, status
and reputation of the representatives of
the people. The reference to the Mem-
bers of Parliament is only symbolic and
it has a very wider connotation. It is
not merely the Members of Parliament,
but the representatives of the people in
every field. It also implies an anxiety
about the worsening political situation.

In the statement of Objcects and
Reasons, thc Hon. Member has cxpres-
sed anxiety about—should T wuse the
word—the rotten conditions of the
administration. Hc¢ has also cxpressed
anxiely about the increasing degree of
our falling moral standards. He has
also in a way expressed anxicly over our
failure all these years to infusc a sense
of discipline, a sense of social obligation
amongst the representatives of the
people. Therefore, the Bill should not
be taken as it appears to be so. Tt has
a wider connotation.

Howsocver plausible the principle
may bc or howsocver laudable its inten-
tions may be, the Bill, as it stands, may
not be able to achicve its objectives.
Yet at the same time the Government
will have to think, rethink and think a
number of times about how to remove
thesc anxicties and bring about a better
social, political and administrative stru-
cture in this country. The Bill, as I
said, may not apparently be able to
achieve its objcctive because it only
asks or compels the rcpresentatives of
the pcople to submit or declare their
assets after they become Mcembers of
the House and after they ccasc to be
members of the House. Now, these
declarations may be formal or may
subsequently happen to be formal. But
the question is : is therec anybody to
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take care of these declaraticns ? If no
noticc is taken of these declarations and
if they remain merely formal, then the
provisions in this Bill will not serve any
purpose whatsoever.

MR. DEPUTY-SPEAKER : Mr.
Patil, you can continue next time. Now,
the House will take up Half-an-Hour
discussion.

18.00 hrs
HALF AN HOUR DISCUSSION

Number of Gas Consumers per Agent
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THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKER) : Vory
wide ranging issues of importance have
been raised by the Hon. Member. I
would like to answer each one of them
to the extent possible.

1 do find that some of the points
raised by thc Hon. Member have far
reaching consequences, particularly
soma of the points which the Hon. Mem-
ber had raised with me. I also did feel
that therc was a great force in his
arguments becausc he has written to
mec letters. T got it investigated more
than once. He is aware of it. I was
trying to find whether there is any
chance for me to take action. I showed
him all the papers The report that
came to me was of such a nature
where he was helpless and I was also
helpless. Sometimes, truth is such which
does not come out notwithstanding the
fact that one might make scrious
cfforts.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri) : Who are thesc ingenious
pcople to hide the truth ?

SHRI P. SHIV SHANKAR : One
aspect which the Hon. Mcmber  has
the very outset, was with
reference to the cooking gas not being
supplied on time. It 1s truc that in
various places cooking gas could not
be supplied on time for diverse reasons.
The recasons could be attributed to
the refinery troubles, due to shut down,
industrial relations, power cut restric-
tions and so on. Because of the gas
cylinders not being supplied on time,
pcople were facing lot of difficulties.
And it is this which rather provoked
me to takc a dccision for the purposes
of supplying another cylinder. I had
taken a mecting of the oil companies
somctimes in September last and on
the spot we took a dccision and announ-
ced that whosever would like to have
double cylinder is welcome. I may
bring to the notice of this House that
by Fcbruary, 1983 after the decision
was taken, 45,000 connections have ~
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been released all over the country.
There are some cases where we have
not been able to completely adjust them
with the double cylinders. I am sure
oil companies will releasc them at the
carliest. I am also aware of one diffi-
culty which was arising out of these
double cylinders being given. Quite a
large number of my colleagues in the
Parliament coming from the rural areas
had an objection. They said that this
would creafe a problem with reference
to the supply of gas cylinders to the
less-populated towns—towns with a
population of 20,000 to 50.000—where
I was expecting that I will be reaching
in 1983-84 but I may bring to the
notice of the FHlouse that it has been
ensurcd that release of second cylinder
does not in any way affect the normal
consumers enrolment programme em-
barked upon by the oil industry. I
have worked out in such a fashion
that it does not affect. But notwith-
standing that, it is true that this pro-
blem of late supply is still there in
various places.

MR. DEPUTY SPEAKER : No
misuse of the second cylinder supply
has come to your notice ?

SHRI P. SHIV SHANKAR : This
also is prcgnent with mischief. Though
officially, of course, nothing has come
to my notice unofficially, when I was
in Hyderab:d, some pecople did tell
me how it is being misused. But I
have advised the officials to take care.
We can try to sce to the extent possible;
that the mischief is prevented.

MR. DEPUTY SPEAKER : Sudden
checking.

SHRI P. SHIV SHANKAR : I
follow Sir. T have already requested
my officials that they should have
sporadic checking with the consumers
also. Different steps will be taken but
there is a force in the argument of the
Hon. Member that in many cases there
has becn delay. We would like to
avoid that dclay because avoidance of
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that delay would cnable me to save
thc kerosene. It is precisely for that
rcason that we arc mauking all these
arrangements. I assure this House
that there is no conscious delay and
we will make cvery effort to sec that
the delay is avoidced.

The other question raised by the
Hon. Mcmber is that when the cylinder
is supplicd, one does not have the
cylinder to the capacity. 14.2 kgs.
which has to be there in the cylinder
is not available. All possible precau-
tions have bcen takcn by the oil com-
panies to ensure that only those LPG
cylinders  with correct weight and
intact seals are supplied to the custo-
mers. LPG cylinders are filled at the
bottling plants of thc oil companies
or their concessionnaires in automatic
as well as non-automatic machines.
The Directorate of Weights and Mea-
sures of the Ministry of Civil Supplies
and Cooperation chcck and stamp these
machines at regular intervals. Random
checks on the filled cylinders are madce
and short-filled cylinders, if any arc
scgregated. Checks are also made at
the show-rooms and the godowns of
the dealers at the time of delivery by
the dealers. In spitc of all thesc pre-
cautions, if any complaints of this
nature are received, instructions have
been issued to promptly look into those
complaints and see that the grievances
of the customers are alleviated.

We found that the spring balance,
which we wanted to kecep with the
delivery boy, had not been of much use
because normally the cylinders are being
supplied by the distributors through
the threc-wheeler and because of the
jerks, we found that after usc for a
couplc of times it does not give the
correct indication.

What we have been tiymg to get
is a level indicator from the Electronics
Decpartment, an clectronic weighing
machine, which  will be sturdy and
will not lose its accuracy. This is being
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undertaken by the Electronics Depart-
ment through the research process. Once
we are able to get this type of machine,
it should not be difficult for us to
arrange the weighment or fix the indi-
cator with the cylinder itself, so that
everybody would be in a position to
know as to what exactly is the quantity
that has becen supplied.

I do concede that quitc a large
number of complaints were being
received by the o0il companies with
reference to less quantity of LPG in the
cylinders supplied. I would not like to
go into the nature of the complaints,
but whercver the complaints are regis-
tered, either with the distributors or
with the company officials in the town,
the officials have been advised to imme-
diately look into them. The distributors
have also becn directed that they should
try to alleviate the grievances of the
customers. I assurc the Housc that, so
far as we are conccrned, we  will take
all possible steps. But human ingenuity
has to be given credence. It is possible
that in some cascs we may not be able
to alleviate the grievances, but I assure
th¢ House that we will spare no cffort
to sec that the grievances of the people
are remcdicd to the extent possible.

The Hon. Member has reffered to
the malpractices. It is truc that various
malpractices were noticed, cither at
the level of the distributors or at the
level of the delivery boys e.g. free
delivery is not given, or refill is given
out of turn, or refill is given ex-shop
or godown, rcfill supplied to unautho-
rised customers. over-charging, delivery
boys demanding more than the cash
memo amount and so on and so forth.
I have given only a few of them,
because quite a large number of com-
plaints have come in this regard.

I will now refer to the guidelines that
we have given to the companies for
the purpose of tauking action. In case
the complaint is found to be true,
the action is of a penal nature. War-
nings arc given; after thrce warnings,
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a show cause notice is given for the
purposc of cancellation of the agency
itself. I may also say that recently my
Secratery has gone into this. He is
trying to revise thc guidelines so that
further stringent aclion is taken against
the distributors to see that this type
of complaints could be avoided.

The Hon. Member has also referrred
to the LPG connections that are given
arca-wise. 1 may bring to the notice
of the Housec that the availability of
LPG from domestic sources is cxpected
to increase substantially in the next 3-4
years. It will increase from about 6.2
lakh tonncs in 1982-83 to 1.8 million
tonnes by about 1986-87. Government
had approved the various stages, Phasc
1 and Phase II, for setting up facilitics
for marketing LPG production., And
they have also takcn up in Phase III
the wvarious schemes and the facilitics
with refcrence to bottling plants, storage
facilitics, manufacture of LPG cylinders,
pressure regulators, valves, tank wagons,
and so on and so forth, so as to cope with
the growth in the LPG production for
the purposc of marketing.

Without going into those details, 1
may bring to the noticc of the hon.
House—because the Hon. Mcmber has
also raised about the connections part
that at present there arc 55 lakhs
existing consumers of cooking gas in the
country, the number of waitlisted per-
sons on 31st Deccmber 1982 stands at
42.62 lakhs and during 1982-83 we had
planned a rclcase of 14 lakhs new 'gas
connections and up to March 1983 13.4
lakh conncctions have been rcleased.
There is a shortfall of 0.6 lakh connec-
tions as per the target, but that was
because of diverse reasons, and in
1983-84 we have planned to release 19
lakhs new gas connections.

Sir, the Hon. Member has asked why
in some cascs therc is early release of
the gas connections and in some cases
there is waitlist. It is possible that in
somc cases there might have been
instances where persons have jumped
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the queue and they were given gas
conncctions. That is bccause of the
diverse reasons, bccause sometimes it
so happens that some people give the
application along with the Civil Sur-
geon’s medical certificate or something
like that.

SHRI RAJNATH SONKAR SHAS-
TRI: No, no. I am talking about
gencral cases.

SHRI P. SHIV SHANKAR : This is
a special case as I said, but I am not
awarc, becausc it is possible, as for
cxample, in a town whecre the gas
agency has been given, those on the
register of the oil company are a few in
number. Supposing there is a town in
which, say, hardly about 5000 or 6000
people might have registered themselves
and supposing a gas agency is given in
that area, then perhops immediately
those pcoplec who are there will be
gctting gas connections. It is true that
in somec¢ big towns there is difficulty,
but I may bring to the notice of the
House that even in this year they are
going fast with referecnce to opcning new
gas agency points as a result of which I
am sure that we will be able to alleviate
the grievance of thc pcople to the
cxtent possible and, as I said, this year
we will be ablc to release 16 lakh gas
connections.

The Hon. Member has also raised
the quostion about the transfer of
connections. The companies have been
issued guidelines so that if the person
in whose name the gas connection has
becn released dies or whatever it is, his
heirs are given the gas connection if
they apply.

SHRI BAPUSAHEB PARULEKAR :
I believe they will not insist on Succes-
sion Certificate.

SHRI P. SHIV SHANKAR : No.
I am sorry that...

MR. DEPUTY-SPEAKER : He
should not have asked for another
conncction already.
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SHRI P. SHIV SHANKAR : No.
The Hon. Member is very well aware,
as an eminent lawyer, what difficulties
one faces for the purpose of a Succes-
sion Certificate. So, we don’t insist.
The only thing is that the office would
go and find out on the spot who is the
heir in whose name it should be
transferred.

MR. DEPUTY-SPEAKER : He
wants advocates to thrive by getting a
Succession Certificate.

SHRT BAPUSAHEB PARULEKAR:
It happcns.

SHRI P. SHIV SHANKAR : If it
has happened anywhere, I may say that
will issuc fresh instructions that thcy
should not insist on the Succession
Certificate for gas connection at |east.
For some good property, of course,
we may take Succession Certificate but
not for this.

MR. DEPUTY-SPEAKER : Whenever
they get gas connection, they muy give
the number of children.  Later on they
can get connection

SHRI P. SHIV SHANKAR : In
most of the cases there is no nomination.
I will consider this wheth2r we could
introduce this system. In thc order of
priority...

MR. DEPUTY-SPEAKER : In the
beginning itself they can give.

SHRI P. SHIV SHANKAR : It isa
good suggestion. I will see that part of
it.

When there is a case of transfer of
officer, what we have done is, that we
have issucd instructions that he should
surrender the gas conncction at that
place and he will be given a chit in lieu
of surrendcr of connection. Hec can
present that document at thce place of
his transfer and he will be given connec-
tiont We have issued order this year.
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The Hon. Member has also asked
about interest on deposits. We take
deposit of Rs. 300/- for the cylinder of
142 kgs. We also take per pressure
regulator Rs. 50/-. It makes a total
of Rs. 350/-. Itis true that no intcrest
is paid on this deposit. Hon. Members
would at lcast be indulgent enough, in
a case like this becausc this goes to
public sector and the money is used for
purposes of developing bottling plant,
ctc. On Rs. 350/- the interest will” be
very negligible. But this goes to help
the indastry. Since this gocs to public
sector companies, therefore, the Hon.
Members may not be pleased to take it
otherwise if the interest is not paid
which is highly necgligible.

The Hon. Member has asked what is
the exact moey available with different
compadys through d:posits. That figure
is n¢t available with me. But I will
write to the Hon. Member by getting
this information so that the Hon.
Member may know the amount with
each company by way of deposit. 1 do
not sce any reason that it miy not be
disclosed in public interest.

MR. DEPUTY-SPEAKER : But the
moncy does not go to the agoncy. It
gocs to the company.

SHRI P. SHIV SHANKAR :1Itis
deposited with the Company and not
passed on to the distributor.

The Hon. Member has raised a very
pertinent question with reference to
allotment of agencics and the irregulari-
ties. It was said that in many cases
guite a large amount was being passed
on. Whenver complaints were received
by me, I had been trying to investigate
into them and I have put my vigilance
cell for this purposc also. In very few
cases, I must submit that it cams to
light that there was a possibility of the
justification in the complaint. I may
submit that wherever I found even a
slight possibility of justification, I ad-
vised the companics to canccl the
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agencies which were sought to be allot-
ted to a particular party and either rc-
advertisc the same or go ahead with the
fresh selection. I have taken action.
Of course, T would not like to go in
each case into the details.

sl UAATT GYART FTEAT . AGH
§9 U afaw axs § ? afg gf, ot feaq
g a5 § 7

SHRI P. SHIV SHANKAR : Of
course, I may not have the details. For
example, onc of the Hon. Members,
Shri Rahi, brought to my notice one or
two very serious cases and I found
truth in it and immediately I cancelled
it. That is Bara Banki case. I am just
giving the example. I am trying to sce
whether I have got the details so that I
can give you.

I have somec details which T will
give to the Hon. Member about the
cases in recent times. Very recently,
selections made by the Oil companics
have bcen set aside. For example, in
Paschim Puri (Dclhi), Sonepat, Bara
Banki, Bhopal, Delhi (SKO/LDO agen-
cies) Azamgarh etc. Thess were set
aside because I found that there were
some justifications in thc complaints.
(Interruptions) 1 am not sure of the
exact number and I may not beina
position to give at this stage. But I
will look into it. Another complaint is
about Ghazipur and that is under in-
vestigation

o TYRAATE ANAHT SO © AT
FY ara F srraay aqr W@ g1 9gi 5-6
geaTeg g | § ATT HIGF A A
FaF$ 2 @ g f sad uF 91w '
q afax uraafaqg Fga dr ) 397
qig-g: MEt § ®F 9 frar o9t &
I F Al &7 gTEIEY gAT uT IH
F ¥ yiRd faez aar o sradr
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st dYo foa stwx @ oigt aF ars-
R & AT § AR &gt § 15 qfA A
g IEgEIT § ey gu § | AR
1T IEY & fag IwT FT @ § e A
AT A agr g |

On 15th April, the interviews were
conducted at Allahabad and we started
it. I will go into it. But I may bring to
the notice of the Hon. Member that I
doubt whether some officers have taken
the money. I will get the details. But I
may bring to the notice of the House
that therc is a committee headed by a
retired judge. Therefore, when I have
to try to rule out the possibility of
corruption, as far as possible...

SHRI BAPUSAHEB PARULEKAR:
He is addressing the High Court judge.

MR. DEPUTY-SPEAKER : He is
doing this as a former judge.

SHRI P. SHIV SHANKAR : Hon
Members are awarc that a large number
of complaints are coming to me from
the public representatives, particularly
the Members of Parliament make some
allegations. I take it a little seriously
because unless there is some basis, Hon.
Members would not take it up with me.

ST} URAT QIAFT TIEAT 197 A
udTEde 33 & Ay I 7 FAEY "Ar
@ a7 ag § wrAfeE face
2 a1 AT IF FAS F Fg I F o
e g IYogw A A, IAF I &
%08 2 3§ 22V |

st qo fora stex: Tar g &\
uSFdY & fag SIq eoAlaaea iy g al
feqigdz arerg A F1 fqee gA7T AT

g1
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&} TUAATY GYAHT TS ¢ R
St @t § aidga 99 A fRar @
ar?

= Qo foa st : fqad o ara-
g9 97 T §, IAF! g@E@T AT G |
39 #74T § A9 § gafua feaga w1
anfrgT agf 2 o al freras difaax
ATZ0 Te THo fFaAT &lv gaR feeras
gRFIE AT &1 a £ fAorw ¥y §
SAFT fAug A13g &A1Y AT AT R |
faa% gay sgigr aEd 1A §, S #1
ad g | aarfEgT & #15 @Y arary agl
w@ar g1 var fx 9y =g &, fF
arfegd wigdl F@ & X ST 4
SIS grar ¢ Sal Ag) fydar, g4
917 & § sawd @7

Bt VAT VAR SESH . TF
asHT faaiz AT 9wy faar ar ag
gUNHIT ¥ 237 41, IGFT geaTeg A
gerar g Agf war |

oY 9o forg sige: a-dw fea o

EAHT ATF-9ST1d FI& A9F] fag
g |

Therc 1s some mistake in my state-
ment because now the information is
all eligible candidates are interviewed by
the Selection Board. Previously we
were short-listing 40 persons from gcne-
ral category only and no shortlisting
from the Social Objective Categories,
that has been given up. Thercfore, cven
if there are 100 persons who are eligi-
bic, all of them will be interviewed for
that purpose. Byt I will still see why
Shri Vinod Kumar has not been called
for interview.

I will certainly look into it, Was he
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eliminated because he was not eligible ?
I will look into it.

Because of this only, as I said, we
have appointed for the present two
Committees headed by retired High
Court Judges and I have taken care to
see that a judge from the North and a
Senior IAS Officer from the North who
have pothing to do with the South have
been put in the South. And the Judge
from the South and IAS Officer from
the South have been put in the North,
That is how, I have managed and a few
more selection boards I am constituting,
at least two to three so that the work
of granting the agencies gets accelcra-
ted. I only hope that with this process,
the various compiaints that are coming
forth...

MR. DEPUTY-SPEAKER : Pros-
pective agents need not bring a lawyer
with them because you have appointed
a judge to decide.

SHRI P. SHIV SHANKAR : ] may
bring to your notice that I had to hit
upon the retired judges because they
will be fair for the purpose of granting
the agencies. It is from that point of
view I havc requested the retired judges
and I must say that [ am very glad that
they have accepted the job. It is purely
administrative in nature. As I said I
will increase it.

MR. DEPUTY-SPEAKER : You
can also issue somec guidclines. As a
suggestion I have to make, supposing
five or six blocs are the same, are equal,
a ballot can be taken, whoever gets it,
gets it.

SHRI1P. SHIV SHANKAR : Vario-
us guidelines have been given to them.
For example, till last year, the position
was that a person living in the State
could apply for the agency anywhere in
the State. Now I have restricted it to
the district because many complaints
were coming to mec that a person from
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Amritsar was applying far away in
Bhatinda and he was getting the busi-
ness carricd out beanmi. 1 wanted to
avoid it and I have confined it to the
district itsclf. These guidlines I have
1ssucd and it is under thcse guidelines
that they are working.

An Hon. Member has raised the
question about the agencies for the
Scheduled Castes, that the persons who
were employing the Scheduled Castes
have been taking undue advantage.
The oil companies are making pcriodic
checks. They have been directed
that thcy should also inspect this type
of agencies and wherever we had becen
finding that it is benami or anything of
that type, action would certainly be
taken and if any such thing is brought
to thc notice of cither the company
or me, we also take action on such
matters.

(Interruptions)

SHRI P. SHIV SHANKAR : Hon.
Member has also referred (o the Sche-
duled Caste agencies. For the purpose
of figures, I have prepared it. I must
submit that out of a total of 402
dealerships that were granted, 69 werc
of Scheduled Caste, 27 wecre of Sche-
duled Tribes.

SHRI JAI PAL SINGH KASHYAP:
What is the percentage ?

SHRI P. SHIV SHANKAR : The
percentage comes to 24 %, and 24.74 %
for all type of agencies put together.
But it is a little less than 25%,. In the
scnse, as I said, it is 24%. I may bring
to the notice of the Hon., House also that
in recent times we arc not allowing any
dereservation; in the rarest of the rare
cases alone, I am allowing dereservation.
That order T have kept it unto myself
and I have gone to the extent of
saying-supposing there are no appli-
cants, well, I said, ‘Ask the Collcctor
to name 3 or 4 persons who can run the
agency and wc can allot it to somebody,
without going through thc process.’
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Otherwise it becomes difficult that the
Scheduled Caste reservation has to be
changed and that does not appear to be
proper. By and large we are keeping
the percentage. I can assurc the House
that I will not allow it to be reduced in
any form whatsoever.

These arc the broad points that
werc raised by the Members. I have
tried to meet them. I will not go into
further details. It is truc  that as the
Hon. Member said, in answer to a
question in the Lok Sabha, I have said
that in diffcrent towns we have been
giving different number of refills. There
i1s no doubt in that and I presume that
the gas agencics are a profitable pro-
position. Otherwise what the Hon.
Member has alleged that people were
passing off moncy, would not have been
correct,

MR. DEPUTY-SPEAKER : I think
the other members—3 or 4 members
who have got questions to put, may
kindly be brief as hc has covercd most
of the points.

Prof. Ajit Kumar Mehta—I think
you can put one question., Everything
he has covered. Only question—no
spcech.

o atfera FRIT Agar (THEIg)
JarEdel "glad, ol HAY mglgg A
HATSTHTG FT ATH 9 gC Fgl fw agi 1
qIreEr Fad #1 w4 g ag Q17 Ia%
TS 7 g 5 gif F1F ¥ 7g Fa aay
1T agh 9T Fgr war f Ay fargr A
ag gifaa fwar war ar fF ag 60,000
AT 2, a 3AF1 19 Afwe faee &
gqq FT fagr Srear | Ik HEdrHIT
HIA qT ITFHT ATH drgY FT fZar 47 |
qa dftz faee g 78 X 9% a1e®
w1, ot qfee faee § agar g1, gowd ]
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[t stfsa AT Awgar]

g a1 | ag qragAT F1E § A97 1 ZIE FIE
& qIdT F I gIFIT A GAT AMH
afaed w3 fear Nz g8 amm 9T oY
g &Y 75 | 97 frgaq &1 717 fag g 718,
w7 ag aifsg g1 war {F ag faw 3q
ATYIT 93 AT 7% 41, a1 g feee
gd T 9 T1fgu o, ergar Iy qrey
griE F1E ¥ 7%, Ik aaq 1 Fafgs
FIF TG T gAY & FA1AT A7fRT AT,
feFd GXFITF g9 AFAL AT FI
faar i

gid #1 § &t afwe fae ga 4
€, Ia¥ ardra 11-4-82 971 399 f&q
gF T TEdFId A gAT 91| TG
11-5-82 F1 g1 AT | T I 91T AFIX
F eqTq § g ag, a1 39F fFEY FTwRIYT
¥ ggmar & ag qrda 11-4-82 A8y,
afe®s 11-7-82 81 11-7-82 a1 faax
o1 | &1 wATAg Waar &1 51 F14 fFar
FIIT8 7 gH T AIRT W RSAQ FT
ATy fadar g 9T ag 29 a1d &1 afw-
ara® ¢ % oS+dl 39 | Ar@l qqan #1
ATI(A-98T9 AT & | 93 #gIeq & 44
srug ¢ % ag oo 99 F1 A=S qig
A AT FIET |

AYFE 9TSE F1 UNARHY Had FT F
Jar 41 18 QY 18 g | I8 AT dF
SFTFANE § ASIIT TG &1 @IS FT @
g, Jafdw fAag g g f se @t @A
a® 1A qfadrgs 7 @, a1 oSy
F1 £ £ fza1 smwmw ) Ffwg Qar
JYATA ;ST q&F ATIHNZ § M3
Wy @F WY g, e W gaF7 A13-
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g9 $g9 qg0 gAT ] | 4T /AT AP
zaF fau faegae awgd & fgars
FIE FTAATEY HIA 7

g8 917 gg g % a1q qrad & §
fF A1 § IAFT fANT aF 09 F
@ &1 feuran Bsiva w27 Y a9g &
qe@ad gl @I & N &eq § q1g ATl
g | uEY feafq u & SrAar =Tgar g #av
17 fgaiag Qs ¥ ¢ o e &
FAFAF I FY qFEAT FII ATl Jaal
FT FSTT TF q !

gy @17 ag & fF e smard
§ ag funid ang & fF fewrgsQs & o
iq fAdw @Y § ITFT JATAT ST @I
g, STFT JAAI9T I+ FLH FIT AT 9
a1d F1 2@ fF STH T udAo dro o
# fag fwge 49 fasd gxdr 8 7 Uar
FTA g fafeaa €1 g Agaq a2 a1 &
zafdu #9758 9T WY 1T €17 & 7

T @A F, 7 19T ITT gAY

# fag safega agi @ asar aifF
A AT TFHEATE |

SHRI P. SHIV SHANKAR : T will
say that in one minute. As rcgards the
question of gas agency at Azamgarh
which the Hon. Member raised—Shri
Narendra Pathak—it is still under my
considcration.

PROF. AJIT KUMAR MEHTA :

Again you have allotted to one Rita
Agarwal.

SHRI P. SHIV SHANKAR : The
final decision as yet has not been taken.
It is with me in the Ministry. T assure
you that the points raised by you would
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be taken into consideration before a
deciston is taken.

PROF. AJIT KUMAR MEHTA
Alrcady Shri Nihal Singh, an Hon.
Mcmber of the Housc has raised this
point. So, I request you to takc action
against the officer responsible as to how
is it that Shri Narendra Pathak which
is complctely a forged name had come
in when nobody of this name was found
in the whole of U.P.

SHRI P. SHIV SHANKER : I shall
certainly do that. So far as the retail
dcalership for the petrol pump in
Azamgarh 1s concerned, I have cancelled
that. So far as gas agency Iis con-
cerned, it 1s under consideration, The
L.P.G. connection in the Himalayan
region is a matter which will have to be
taken up. This issue¢ has not been so
far taken up. As I said, I wanted to go
to the towns with a population of
20,000 to 50,000 first and, gradually,
perhaps, I shall take up this issuc of
gas  connection in  the  Himalayan
region,

MR. DEPUTY-SPEAKER : Prof.
Mchta, the demand also must be there.

SHRI P. SHIV SHANKAR : Not
only the demand but even 1 find that
taking the gas cylinders to these places
is also a problem. The LPG gas is
being extracted from the natural gas.
The Hon. Member raised the question
of flaring up of the gas. I have already
answered in the House about the flaring
up of the gas. There is no necessity
again to rcpeat that answer.

SHRI BAPUSAHEB PARULEKAR:
Mr. Deputy-Speaker, Sir, since the
Hon. Minister has taken charge of this
Ministry, things have much improved. I
should congratulate you for that. I
would only ask two or threc questions.
The first question is with reference to
the fixing of the indicator. In the ycar
1980, this very question was asked and
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your predecessor on the floor of the
House was plcased to say that very
early some contrivance would be fixed
to the cylinder. What happens is this.
The Hon. Minister and you must have
also the cxperience that if we call some-
body for the dinner, the houscwife, in
the cvening says that there is no gas; we
arc not in a position to get the gas
because shops are closed. There is no
indication as to when the gas would be
exhausted. Also there is no indication as
to whether the cylinder has been pro-
perly filled in. Instead of a wcighing
machine, I would request you to con-
sider the priority of fixing an indicator
or something like that or even a float
like the one by which we get to know
what is the petrol in a car. I would like
to know since the assurance was given
on the floor of the House somec time in
the year 1980-81, what progress has
been made. Now, the very answer was
given that we are having some talks
with the Electronics Department and
they ar¢ trying to give us somcthing.
We would like to know as to whether
any progress has been made or not. Or
is it only in the correspondcnce stage ?
This is my first question.

With reference to giving of agencies,
you have given us a detailed reply. T am
thankful to you for the same. You have
also said that some guidelines have becn
given. I do not want these guidelines.
But, what I want to know is this. Is it
possible for you to know thuat these
agencics should not be given to these
rich merchants who have already plenty
of agencies in their pockets ?

19.00 hrs.

Now, my cxpericnce is  that
in my State wherever I have gone,
pnot for purchasing gas, but for
collecting information I found that
agencies have been given to those per-
sons who have plenty of other agencies.
So, you may issu¢ a guideline that if a
person applies for an agency when he
has got other agencies then the person
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who does not have any agency will be
given preference. Therc are catcgories
like frecdom fighthers, harijans and
disabled but I find such agencies are not
granted to them. So, I would rcquest
you to consider this aspect also.

You said that there arc complaints
about distribution. As far as Mahara-
shtra is concerned I would invite the
attention of the Hon Minister to the
fact that distribution system in Mahara-
shtra is not good. Itis not bccausc
there is no gas or therec is want of
cylinders but it is because of transport.
As far as my constituency is concerned
from Bombay to Chiplun your company
pays Rs. 1,100/- to the truck owners
while the other merchants pay
Rs. 1600/-. Therefore, the truck opera-
tors are not willing to bring this parti-
cular commodity and, as such, there is
dearth of gas. We have formed a sangh
whercby we collect the money and pay
to the truck operators. I would request
you to see whether this can bc revised
so that there can be proper distribution
of gas.

Sir, some six months back I had
written a letter to Hon.  Minister
regarding agency at my place Ratnagiri.
There is population of 60,000 but
therc is only one agency and he is not
iIn a position to copc up with the
demand. I have rcceived the usual
acknowledgement to my letter. [ am
waiting for the final reply. I am sure
after having made a reference by mc
here youw will inform me about it.

SHRI P. SHIV SHANKAR : Sir,
the Hon. Member has raised the issue
with regard to the fixing of the indi-
cator and the answer that was given in
1980. In fact, the Department did try
certain devices but thcy proved to be
inaccurate. Because of this inaucuracy
again the Electronics Dcpartment has
been requested so that they could have
more rescarch and cvolve a level indi-
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cator or something like that. Of course,
there is delay but thesc are matters
where researchers do takce a little time.

The Hon. Member referred to  the
rich persons getting the agency. So far
as this happens it is mostly in the
open category cases. About sche-
duled castes and handicappcd, in fact, I
do not know cven amongs cheduled
castes also it is only somctimes the rich
who take away thc main cake.

SHRI] BAPUSAHEB PARULE-
KAR : [ am not on the point of rich
but only saying that issue a directive In
respect of those who already have
other agencics.

SHRI P. SHIV SHANKAR : 1
would like to bring it to thc notice of
the Hon. Member that family income
limit has been fixed at Rs, 24,000 per
ycar. Notwithstanding this informally
I have discussed this issue with the
committees and, I am surc, they will
take carc in this regard. It was dffi-
cult for me to issuc a clcar guidcline.
That is why we have fixed the limit on
the incomc but nonetheless...

SHRI BAPUSAHEB PARULE-
KAR : But no sooncr you will issue the
guidelines therc will be partivions in the
family. 1 have cxpericnced this.

SHRI P. SHIV SHANKAR : I am
aware that this type of things do occur.
I can quote much worse case in my
own Statc wherc sometime, 1 think it
was 25th Japuary, 1970 when the
Congress Working Committece took a

decision for the purpose of cciling on
land.

This law came into force some time
in 1975. Meanwhile, there had been
thousands and thousands of divorces
that had taken placc on paper.
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MR. DEPUTY-SPEAKER . Offi-
cially or non-officially?

SHRI P. SHIV SHANKAR : Offi-
cially through the courts, but nonethce-
less living under the same roof, it was
only for the purposcs of saving the
land. If you look at our ceiling
legislation, I do not remember, whether
it is Section 7(3) or 7(4), which has
said that all the divorces that had taken
place between 25th January 1970 till
that law camc into force would be
deemed to be nullified for purposes of
this legislation. One section even
nullifies the adoptions also. Pcople
do manipulate thesc things and it 1s
possible, as thc Hon. Member said
that this might lead to division of
the femilies; I do not deny that.

But I havc issued instructions and [
am swre, the judges and the mcmbers
who constitute the selection committec
will take care to sec that these agencies
arc allotted to rcally descrving pcople.
When I say deserving, I mcan that all
the aspects, social, economic etc. will be
taken into considcration. I have im-
pressed upon them this, and have told
them that the whole scheme 1is to
further the concept of social justice. I
have very specifically told this to them.
It is for this reason that I had to
personally spcak to thc Finanee Mi-
nister that the moment the gas agency
is allotted, and the person concerned
applies to a bank for loan, they should
immediately give the loan to him and
we, as a company, are preparcd to stand
guarantee, and we would deduct that
amount from the commission and pay
it dircctly to the bank. In view of
this, I am sure, these aspects will be
taken carc of.

The Hon. Mcmber has particularly
referred about the difficulties in his
constitucncy  with reference to the
transport. T will certainly look into
that. I was not aware of it. Hon.
Mcmber has written to me that one
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more poinl should be opened in
Ratnagiri. T bhave alrcady directed for
the survey and I am surc, we will be
able to get the report, but notwithstan-
ding that I assure the Hon. Member
that whether survey or no survey, I will
certainly open another point in Ratnagiri.
1t has becn voiced in the Parliament and
it comes from a responsible Member,
and T will, thercfore, advise one of
the companies to open up onc more
point and see what could be done in
the matter.

Sl wame fag wzaq (siar)
gareder "gled, # ux fRAz ¥ oA
ATT HICA FEAT | TG GMAT a4 &
fa2 swaard giaY §, A% 9ga gHiadr
qgdl @ | AT T AG I V1§ sAFeEqr
F 1 &, I & g1 a1 ga afew
g, fv sas1 F1% arere@fea g
ga o geqar gt ? g udEr #1% 9

AqTT FT AT TEAT 98 |

T F Aoy AMIG gH TAR & A
qgd § Y agad Wgd 937 § | AT H
gear fear stra mifs soa snigHY & fag
T a1 gfaarsas gras ? dg a¥ &
fag oF g 913 d gy wqar 2471 fwey
Al safaq & faq ag1 fegwd-aqas gian
g 1 a1 GXFIT g9% fau F18 sggeqr
FAT ?

g faxueT qT &1 dva |1 et
g, IGF! IE F AT9FT €77 {939 &9
g faemar argar g 1 fadveT qT Fre
1 o feqq @ QY & o ME
fazrogT 93 faasr & Iy § qar fag
w1 facresT & g ¥ F1¢ arear agt gar
g, 39& faar gz Y fadros ¥ @ A9
faaelt ST gHdt § 1 59 a¥g ! g
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[+t staq1e fag #3739 ]

gAR 91 1€ § 91 9g & q@AI §
A faget & fr dg o=@ & fasosy
Faar g, frar giza #1 2 frar siar g,
uF-3) fgq agi FEIWIA@ gid & d18
IgH FFEQAT F qrg ag=T fTar st
g1 FgT AT9 TEF AT AIE FEdr
FI ?

g fasioeT & ®2¥ ¥ FZI-91 Alg
axar & | fadogT ¥ o) fehaed & IaF
gL FE & fan g Far sgzedn
HLAY ?

st gwar fas AgwT (MA) -
3qTeaE RYIRT, 9T § g fawmm d=1 i
& qrg 747 §, grgia agd garfFar §
MY zgF faw FagE Fqa 17 oF
q1a ag Fgar gan fw Ay fsfegaz
qxas fefegde § =T agi a1 19 Q1@
F AT § |

Mr. DEPUTY-SPEAKER : This
Half-an-Hour discussion is very useful

because everybody gets an agency for
his constituency.

St HAAT (o AgFT : agl T OF
T F oS g 1 ez g fefezee
¥ fagie &1 F a3 FTW@rg | agi 11
fewree agdt @1 <@ & o 9 & fau
TF g Uy 2, T 37 fedre &1 F19-
AT AE FTIET T | FAT AT 37 1T 9T
for & fqare #@ w1 @ &7 S
FeqrA fefegaz & #1€ gad dg o)
< arfs v 2 agdY g€ miv v g
Fr a1 al

SHRI P. SHIV SHANKAR : Sir
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having conccded in the case of Ratna-
giri, it is difficult for me to say ‘no’. I
think I must concede the point of the
Hon. Member. I will ask the company
to look into it. T will write separately
the Hon. Mcmber. He says 19 lakhs
population is therc and there is only
one agency. It may be in the entire
district.  What is the population of the
Champaran town ?

st wwar fasy AywT: § 219 @

ST UF g1 2139 2SFT1TT H uaF uA+dT

=

# dto forx ziwT : & d@ a1 f%
Tg1 9T T1I7F F1 a7 Q@T g N qar
AN FT ATTHRY 12T 8 fga & arvax
fi’vT?\EIE'\'TrT | Sir, the llon. Member, Shri

Kashyap has raised various valid
points. Onc of the points is  with
reference to the alternate source.  Sir,
in the Department of non-conventional
Sources of Encrgy, we are trying to
develop various ways and mecans for the
purpose of using the Sun rays for cook-
ing. Some development has already
taken place.

MR. DEPUTY-SPEAKER : Cow-
dung is also being used.

SHRI P. SHIV SHANKAR : Not
only cowdung, but there is somec c¢x-
pression of ultra Sun rays absorbed for
the purpose of heat. Various resources
arc  being developed and I might
submit it may take a little more time
for the purpose of developing them
commercially on a large scale. But
None-the-less research activities arc
being taken wup fast and I am sure
that we will be able to find some
alternative to LPG for cooking pur-
poses.

Sir, the Hon. Member has raised a
question about the cost of Chullas.
I know various chullas cost bctween
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Rs. 400 approximately and Rs. 1200
approximately. There is a constant
research going on with rcference to the
proper chullas. We are also trying to
sec that people get good chullas at a
lesser cost. Various irreguiarities with
reference to the salec of chullas were
also brought to my noticc. We have
becn trying to alleviate the gricvences
of the people to the extent possible
in this regard. I will certainly see to
it that we develop Chullas of a standard
naturc on the basis of the research so
that they are less costlier and more
effective also.

The Hon. Member has complained
about scals on (he cylinders. I will
look into it as to how best we can fix
up proper seal.

Sir, [ am sorry that in many a casc
accidents have taken place at the con-
sumer level because of the negligence
or because of the defccts in fixing up
the regulator or the valve at the time
of fixing up the seals, because of which
the leakages occur. All these complaints
have come to our notice. We have
taken care to scc that the consumers
are properly educated. For that purposc
we are trying to get the slides exhibited
in the cinemas and TV. On the 17th
April itself, wc had a show on the T.V.
A film was also shown to pcople as to
how best to fix up the cylinder and usc
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it. These aspects are also taken into
consideration. Advcrtisements are also
effected in the newspapers. So, various
stcps are being taken for the purpose
of educating the people to avoid acci-
dents.

The Hon. Member has also raised
th¢ question, viz. that these cylinders
arc given to the hotels and then sup-
plicd to the parties. This complaint has
been received constantly. I have dealt
with the issue of less quantity of LPG
in the cylinder. We arc strengthening
our vigilance also, for the purpose of
having random checks not only at the
distributor’s level, but also at the
level of thc consumers. As and when
such complaints are reported to the
companies, they have been taking neces-
sary action.

MR. DEPUTY SPEAKER : The
House now stands adjourned, to mecct
again on Tucsday, the 26th April 1983
at 11 a m.

19.17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
April 26, 1983[Vaisakha 6,
1905 (Saka)



